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Bill No. 105-F of 2026

THE ANDHRA PRADESH REORGANISATION (AMENDMENT)
BILL, 2026

(AS PASSED BY THE HOUSES OF PARLIAMENT)
A

BILL
further to amend the Andhra Pradesh Reorganisation Act, 2014.

BE it enacted by Parliament in the Seventy-seventh Year of the Republic of
India as follows:—

1. (1) This Act may be called the Andhra Pradesh Reorganisation
(Amendment) Act, 2026.
(2) It shall be deemed to have come into force on the 2nd day of June, 2024.

Short title and
commencement.



Amend;nent of 2. In the Andhra Pradesh Reorganisation Act, 2014, in section 5,—
Act 6 of 2014.
(a) in sub-section (2), for the words “and there shall be a new capital”,

the words “and Amaravati shall be the new capital” shall be substituted;

(b) the Explanation shall be numbered as Explanation 1 thereof and after
Explanation 1 as so numbered, the following Explanation shall be inserted,
namely:—

‘Explanation 2.—For the purposes of sub-section (2), the
expression “Amaravati” includes the capital city areas notified under the
provisions of the Andhra Pradesh Capital Region Development

: > Andhra Pradesh
Authority Act, 2014.". ACt 11 of 2014,






A
BILL
further to amend the Andhra Pradesh Reorganisation Act, 2014.

(As passed by the Houses of Parliament)

RS-P&PS-GB(E)-015-15.04.2026.
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